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lay on the Table a copy each of the follow-
ing papers (Hindi and English versions)
under sub-section (1) of section 619A of
the Companies Act, 1956:—

(1) Review by the Government won
the working of the Mysore [Iron and
Steel Limited, Bbadravati, for the vear
1971.72.

(2) Annual Report of the Mvsore
fron and Steel Limited, Bhadrasvat, for
the year 1971-72 alongwith the Audi-
ted Accounts and the comments of the
Comptroller and Auditor General there-
on. [Placed in Library. See. No, IT-
4948/73]
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS SHRI RAGHU
RAMAIAH) : Now, apart from anv dis

tinction between the words goonda and
woombai, 1 submit that you must realise
that the motion is against the /ndion Ex-
press alo, the editor apd  publisher.
(Interruptionc)  Plenac listen. 1 do not
know whether he has wniten to you deny-
ing these words.

MR. SPEARER . | have <aid 1
examining this mutter.

SHRI RAGHU RAMAIAH . 1 submit
that there can be no ruling on thut vntl
you hear from the editor; whether he has
said it, or what he has to say, hecabse.
whatever Shri Madho 1imaye has <aid. it
is in cold print. (Inrerrnprions)

Now, the motion is against the edsmor
and the publisher of the Indian Eipress.
That is the first thing. Secondly, [ am
glad you said that you are not closing the
issue, the motion cven us regards Shri
Madhu Limaye, because you want to satis-
fy yourself as to the word used, goonda
and goondai. So. keep it opemn in both
these respects. and then we will sec.

MR. SPFAKER : I have said onc thung
and 1 must repeat it again [ have given
my ruing. My ruling is. we have been
following 1t in the past—that when the
facts are denied in this House, there is no
privilege motion on that. So far as the
word roondai is concerned, we will exa-
minc whether it means anything bad. [
will examine it.
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SHRI C. M. STEPHEN : 1 am not cou-
testing any ruling that you have given;
the ruling to the extent it goes is accept-
able and we submit to that. But the ques

tron i+ this. T am only clarifying the post
twon. Mr. Unnikrishnan has given motice
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{Shri C, M. Stephen]
with respect to the speech made in Rom-
bay. An explanation has been given here.
In the course of his submission, three
things came before the House...

MR. SPEAKER : I am sorry [ have
already given my ruling. Mr. Venkata-
SWamy.

13.52 hrs.
PAPERS LAID ON THE TARLF--conrd.

NOMLICATIONS UNDLR COAL MINLS Pruvi-
Dinl FUsp,  Family PENSION & BoNUS
SCHEMES, AcT, 1948,

THF DFPUTY MINISITR IN THF
MINISTRY OF 1 ABOUR AND REHA-
BITITATION (SHRI &G VINAATSWA-
MY) I beg to lay on the Table o copy
each of the followmg Nouficutions (Hindi
and Fnglish verions) under section 7A
of the Coal Mines Pinvident Fund. Fami-

Iv Pension and Bonww Schemes  Act,
1948 —

(1) The Coal Mines Provident Funa
{ Amendment) Scheme. 1973 published
in Nouficaion No GSR. 217 n
Guzette of Inda dated the 3nl  March.
1973,

(2) The Rajasthan ¢ oal Mines Pru-
vident Fund (Amendment) Scheme.
1972 publshed 1Im  Notufication No
GSR 218 in Garette of Indin dated
the *1d March, 1973,

(1) The Andhra Pradesh € oal Mines
Provident Fund (Amendment) Scheme,
1973 published in  Notificution No.
GSR 219 in Gazette of Indin dated
the 3rd March 1973,

{4) The Neyveh Coul Mines Piovi-
dent Fund (Amendment) Scheme, 1973
rublished in Notification No. G.S.R.
220 in Gazette of India dated the 3rd
March, 1973 [Placed in Library. See No

L.T-4949/73).

MAY 3, 1973

13.53 brs.
RE. QUESTION OF PRIVILEGE—-cond,

MR. SPEAKER : Dr. Karan Singh.
(Interrupsions)

MR. SPEAKER : 1 am sorry, I am not
allowing it. Dr. Karan Singh. How loog
is the statement?

THI. MINISTER OF TOURISM AND
CIVIL, AVIATION (DR. KARAN
SINGH) : It is about two pages.

MR. SPLAKER : If it is long you may
lay it on the Table of the House . . .

(Interruptions )

MR SPF AKFR May I agun  teli
vou that when facts are demied, it 15 not
u muatter tor prvilege

SHRI SHYAMNANDAN MISHRA
{ Begustan) Mr Speaker. I rmse on
4 point of ordet. 1 agree with the hon
Members on the other side that agiee
ment s not requured for refeience  to the
Commuttee of Privileges. 1 shall stand by
that Othciwise the Prinvilege Commuttee
will have po business to ascertain (aets

Howcver, the pomnt that is to be noted
in that particular context is that the hon
Member himselt  dusclaims any intenuon
ot using the word in the semse in which
we huve understood that to be  That
should be conclusine enough to exonerate
him trom the charge of commutung «
breach of privilege. timierruptions) The
Finance Mainister, when he was the Home
Munister. had said that he did not ugiee
with the facts us stated by Shri Vajpayec
und yet he wumted the matter 10 be refei-
red to the Commitiee of Privileges. He
wanted bis name to be cleared thercby.
So, if a certin ruling is given, there must
be agreement

MR. SPEAKER : I am sorry | cannot
revise my old ruling.

SHRI C. M. STEPHEN {(Muvattupu-
zhu) : 1 wm seeking a clarification.



